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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No. 7466/2023

T.S. MURALI Appellant(s)
VERSUS
SARVESH KASHYAP & ANR. Respondent(s)

(IA No0.230597/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.230596/2023-EX-PARTE STAY and IA No.230598/2023-
EXEMPTION FROM FILING O.T.)

Date : 18-03-2024 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE DIPANKAR DATTA

For Appellant(s)
Mr. Salman Khurshid, Sr. Adv.
Ms. Maneka Guruswamy, Sr. Adv.
Mr. Apoorv Agarwal, Adv.
Mr. Vaibhav Manu Srivastava, AOR
Ms. Vaishnavi Prakash, Adv.
Ms. Ritika Prasad, Adv.

For Respondent(s)
Mr. Pankaj Kumar, AOR

Mr. K.M. Nataraj, A.S.G. (N/P)

Mr. Mukesh Kumar Maroria, AOR (N/P)
Mr. Saurav Roy, Adv. (N/P)

Ms. Bani Dikshit, Adv. (N/P)

Mr. Anuj Srinivas Udupa, Adv. (N/P)
Mr. Aditya Kashyap, Adv. (N/P)

UPON hearing the counsel the Court made the following
ORDER

There is no appearance on behalf of respondent no. 2/Central

Goods and Service Tax department.

Slgnat/ureﬂot Verified

ggﬁﬁﬁw Re-list in the week commencing 06.05.2024.

Date: 20: 3.21
10:12:48
Reason:

The appellant will continue to make payment of Rs.1,00,000/-



CA No. 7466/2023
(Rupees one lakh only) per month with the Liquidator (respondent

no. 1), till the next date of hearing.

Interim order shall continue to operate till the next date of

hearing.
(DEEPAK GUGLANI) (R.S. NARAYANAN)
AR-cum-PS ASSISTANT REGISTRAR
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